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 no  notice  of  it  till  date.  |  am  compelled  to  raise  this
 issue.  Sir,  farmers  are  being  exploited  today.  You  know
 that  80  percent  population  of  our  country  is  dependent
 on  agriculture,  20  percent  population  is  dependent  on
 factories,  and  30  percent  population  is  poor  only
 because  of  the  fact  that  businessmen  are  exploiting  the
 farmers.  When  crops  are  realy  for  harvesting  it  comes
 in  the  hands  of  businessman  who  is  turn  reduce  its
 price  to  such  a  low  extent  that  the  farmers  are  forced
 to  sell  their  crops  even  below  its  production  cost.
 Farmer's  of  Haryana,  Punjab  and  Rajasthan  and  of  other
 provinces  are  not  getting  reasonable  prices  for  cotton.
 Lakhs  of  farmer's  are  sitting  in  queue  in  markets,  they
 are  a  pitiable  lot.  Cotton  is  sold  in  markets  at  the  rate
 of  1100  rupees  per  quintal.  |  am  pointing  it  out  through
 you  that  four  to  five  quintals  of  cotton  is  produced  in  an
 acre  whereas  five  thousand  rupees  are  spent  per  acre
 on  fertilizers,  Seeds  and  medicines  from  the  time  of
 sowing  of  its  seeds  to  the  harvesting.  Cotton  produced
 by  farmers  is  sold  at  a  throwaway  price.  When  the
 farmers  sell  their  produce  in  the  market  it  is  sold  cheaply
 but  its  price  doubles  when  it  is  sold  by  businessmen.
 Wheat  was  sold  at  the  rate  of  four  hundred  rupees  per
 quintal  in  April  but  now  it  is  being  sold  at  the  rate  of
 nine  hundred  rupees  per  quintal.  This  is  exploitation  of
 the  farmers  and  labourers.  Our  Prime  Minister
 propagates  himself  as  being  the  won  of  a  farmer  through
 big  posters,  radio  and  television.  ।  the  son  of  a  farmer
 be  the  Prime  Minister  of  this  Country  and  such
 exploitation  of  the  farmers  goes  on,  you  can  imagine
 the  plight  in  the  rest  of  the  Country.  |  would  also  demand
 trom  the  Government  that  the  rate  of  Cotton  be  fixed  at
 the  minimum  of  two  thousand  and  five  hundred  rupees
 per  quintal  so  that  the  farmers  might  get  reasonable
 price  of  their  produce.  |  would  also  request  that  in  the
 first  five  year  plan  budget  allocation  for  irrigation  was
 16  percent  whereas  land  for  irrigation  was  not  the  same
 as  it  is  today.  Today  there  has  been  increase  in  the  area
 of  land  to  be  irrigated  but  only  6  percent  has  been
 allocated  in  the  budget.

 MR.  DEPUTY  SPEAKER  :  Nihal  Chand  ji,  reading
 out  a  written  paper  is  not  allowed  during  zero  hour.

 SHRI  NIHAL  CHAND  CHAUHAN  :  |  want  to  request
 to  the  Government  through  you  that  the  budget  for
 irrigation  be  enhanced  from  6  percent  to  25  percent
 and  price  of  cotton  should  be  fixed  at  two  thousand  and
 five  hundred  rupees  per  quintal  so  that  the  farmer's
 may  get  reasonable  price  of  their  produce.  |  would  also
 request  that  Akashvani  and  Doordarshan  should  give
 coverage  to  the  5  labourers  who  on  fast  unto  death  and
 the  Government  should  think  about  them.

 [English]

 DR.  RAM  CHANDRA  DOME  (Birbhum)  :  Mr.  Deputy-
 Speaker,  Sir,  |  would  like  to  bring  to  the  notice  of  this
 House  and  to  the  Government  an  important  issue.
 Though  this  issue  is  pertaining  to  my  constituency  and
 to  my  district,  it  is  an  important  issue.

 Sir,  in  my  district,  Birbhum,  there  is  a  Colliery,  that
 is  Kankartala  Colliery  Field  under  the  Eastern  Coalfield
 Limited.  Now  the  work  has  been  suspended  in  the
 Kankartala  Colliery  Limited.  Now  the  work  has  been
 suspended  in  the  Kankartala  Colliery  Field  and  the
 mining  operation  has  been  stopped.  The  Government
 wants  to  hand  over  this  Colliery  Field  to  the  private
 sector.  |  do  not  know  the  reason  for  that.  The
 Government  took  a  stand  to  hand  over  the  existing
 Colliery  Field  to  the  private  sector.  |  urge  upon  the
 Government  to  immediately  start  the  mining  operation
 in  the  Karnataka  Colliery  Field  and  not  to  hand  over
 this  Colliery  Field  to  the  private  sector.

 |  would  like  to  raise  another  very  important  point
 that  illegal  mining  and  illegal  coal  trafficking  are  going
 on  in  the  entire  colliery  belt  in  my  district  and  in  the
 bordering  areas  of  Bihar.  They  are  going  unchecked.  |
 have  pointed  out  this  matter  to  the  administration  several
 times  but  still  they  are  unchecked.  There  is  a  vast  reserve
 of  a  very  good  quality  coal.  This  reserve  should  be
 exploited  by  having  a  new  project  for  exploitation  of
 good  quality  of  coal  in  the  district  of  Birbhum  and  in  the
 bordering  areas  of  Bihar.

 [Translation]
 |  would  like  to  know  the  reaction  of  the  Government

 on  this  issue.

 [Translation]

 SHRI  BANWARI  LAL  PUROHIT  (Nagpur)  :  Mr.
 Deputy  Speaker,  Sir,  |  would  like  to  raise  the  question
 of  poor  weavers  in  the  House  through  you.  There  are
 10  thousand  poor  weavers  in  Handloom  Corporation  at
 Nagpur  who  are  dying  out  of  starvation.  Their  condition
 have  become  pitiable  cotton  yarn  are  not  available  with
 them  for  the  last  four  months  they  are  not  getting  any
 work.  Despite  their  pitiable  plight  atrocities  are  being
 committed  on  them,  be  it  the  Central  Government  or  the
 State  Government  no  body  is  concerned  about  them.
 Efforts  have  been  made  several  time  but  all  in  vain,
 they  could  not  solve  the  problems  of  the  weavers.  Their
 position  is  going  from  bad  to  worse.  The  people  working
 in  handloom  corporation  took  their  case  to  the  Supreme
 Court  of  India  and  the  court  pronounced  judgement  in
 their  favour  that  the  facilities  should  be  given  to  them
 by  treating  them  as  industrial  labourers  but  the  said
 verdict  is  not  being  implemented.

 Therefore  |  request  the  Central  Government  through
 you  that  any  Minister  or  Secretary  at  apex  level  should
 be  sent  their  to  get  this  matter  because  the  State
 Government  as  well  as  the  Central  Government  is

 responsible  for  this.  Today  more  than  ten  thousand
 workers  of  Handloom  Corporation  demand  justice  from

 you.  Please  do  justice  to  them.  They  should  get  work  as
 per  the  judgement  of  the  Supreme  Court.  They  should
 have  got  justice  according  to  the  verdict  pronounced,
 but  they  are  not  getting  it.  We  have  had  talks  with  the
 officers  of  the  Corporation.  They  told  if  they  will  have  to


